IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYODERABAD BENCH
AT HYDERABAD

0A 216/96, " Dt, of Order: 3-4-96,
A.,Muniratnam

sesApplicant
Us,

1. The Chief General Manager (Telscaom),
A.P.Circle, Door Sanchar Bhavan,
Nampally Station Rd, Hyderabad,

2. The General Manager (Telecom),
Telecom Area, Sec'bad,

3. The Telecom'District Engineer,
Chitoor District, Chitoor,

4., The Sub=-Divisional Officer,
Telecom, Tirupathi, Chitoor.
District.

«+oRespondents
Counsel for the Applicant : .Shri A.V.Rama Rao

Counsel for the Respondents : Shri V.B8himanna, CGSC

CORAM:

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

(Per Hon'ble Shri H.Rajendra Prasad, Member (A) ).

Heard Sri A.V.Rama Rac, lsarnad counsel for the applicant

and Sri V.Bhimanna, standing counsel for therespondents.

24 The applicant was engaged as Casual Mazdoor under Respandent
No.4 in June, 1985, and worked as such up to 31-12-1995 for 1350

days., He was not re-sngaged thersafter.,

e | '



L 2 -
Je This DA {s filed for granting him temporary status and to
regularise his services in Group-D considering his lenmgth of

casual sarvice,

4, It is stated by the applicant, ha has served for 1,550 days

as Casual Labourer., He has therefore a bhetter claim to bs
congidered for further engagement in future, if and whan work is
- available, in prefersnce to outsiders or new persons from the open

markat,

Se In view of the @ ove, I follow the directions given in
0A 1628/95, wheréin t he applicant was similarly placed to the
applicant in this OA. The follouing di rections are thersfore

isgued :

(i) The name of the applicant shall be enterad in
.the CAgual Labour Register;

(11) The applicant shall be res-angaged as and whan
work is available to angags him in preference
to fresh candidates/juniors;

(iii)The applicant's case tor the grant of temporary
1 : and his subéequant regularisation in a Group-0
post shall be examinsd in accordance with the
extant scheme/instructions/rules.

6o The O.A. ;gordered accordingly at the admissionstaga. No

costs, . 1 . jx’fJu ‘*

: . —_—

(H.RAJENQRA /PRASAD) ' -
Membat (A) %'
" Dated: 3rd April, 1996, %%44Ef'%

.»1 Dictated in Upen Court, e
S avl/ : D) -
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4. The

Rsm/-

.
L
"

Ccopy to:- . ;
1; The Chief General Manager (Telecom), A.P.Circle, DOOX
ganchar Ehavan, Nampally gtation road, HyJerabad.

N

2. The Gencral Manager (Telecom), Telecom Area, Sec'bad.

3. The Telecom District Engineer, Chittoor pistrict, Chitoor.

sub pDivisional Officer, melecom, Tirupathi, Chitoor,
District. ' ‘ .

5.  One copy to Ari. A.V.Ram3 Rao, advocate, CAT, Hyd.

6. One copy to sri. V.Bhimanna, addl. CcGsSC, CAT, Hyd.

7. One copy to Library, CAT, LHyd.

8. One spare Copy. °




FEAE R AL
¥ el
TYOED BY - | CHECKED BY
- COMPARED BY ADIRMVED BY

IN THE CENTRAL ADMINISTRATIVE TRISUNAL
RYCZRABAD BENCH HYDERARAD,

PR, proded
H2N'BLE SHRI A<8-GORTHI MEMBER(A )
HON" BT —SHRTD

™~ o | "

' ‘ S " pate: 2l wlat.

: e
ORBERYIUDGIMENT

M.A L NC/RA «/Echrite,

TN

5.0 e Q-[Q :

.

AGANTTED AND INTZRINM ODIRECTIONS ISSUZD

CALLOWED

. | —"BISANSED OF WITH DIRSCTICHS

. DLSHIS3ED

S3ZD A5 WITHDRAUN
ZDJREJECTED

_MB-SROZRAS TQ COSTS

ga'nafe: mafs { '
\ | RnYDERABAD BENCH

'z -

=






